
From : Consultant Judicial-NGT(P.B.) <judicial-ngt@gov.in>
Subject : ORDER passed in Original Application No. 567/2024

To : Sh. RAJA CHATTERJEE Registrar <registrarngt-kolkata@gov.in>,
Judicial Section <ngtjudicial-kolkata@gov.in>

Cc : ROR MoEFCC <ro.ranchi-mef@gov.in>, MS, CPCB
<mscb.cpcb@nic.in>, contact@jsmdc.in, Shashi Ranjan <director-
mines@jharkhandmail.gov.in>, ranchijspcb@gmail.com, Sri. Rahul
Kumar Sinha IAS <dc-ran@nic.in>

Reply To : Consultant Judicial-NGT(P.B.) <judicial-ngt@gov.in>

Email Judicial Section

ORDER passed in Original Application No. 567/2024

Thu, Jul 11, 2024 01:42 PM
2 attachments

Respected Sir/Madam,
                                                I am directed to forward a copy of the Petition
& Order dated 08/07/2024 passed in Original Application No. 567/2024 Lakhan Kumar
Applicant Versus State of Jharkhand Respondent . for your kind perusal & necessary action.

भवदीय / Regards🌳

परामर्शदाता (न्यायिक) / Consultant (Judicial)🌳

राष्ट्रीय हरित अधिकरण / National Green Tribunal🌳

प्रधान न्यायपीठ / Principal Bench🌳

नई दिल्ली / New Delhi - 110001🌳
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Lakhan Kumar.pdf
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Item No.01         Court No. 2 

  

BEFORE THE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH, NEW DELHI 

 

 
Original Application No.567/2024 

 
Lakhan Kumar             Applicant 

 

Versus 
 

 
State of Jharkhand                          Respondent 

 
 

Date of hearing: 08.07.2024 
 
 

CORAM: HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER 
       HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER 
  

  
Applicant:  None  

   

 

ORDER 
 

 

1. This original application under Sections 14 and 15 of National 

Green Tribunal Act, 2010 (hereinafter referred to as ‘NGT Act, 2010’) has 

been registered exercising suo-moto jurisdiction on a letter petition 

received on 03.10.2023 from Lakhan Kumar, Village & Post Navadih, 

Bhaya Masculiganj, District Ranchi alleging that rampant illegal mining is 

being carried on near Churi of Sapai River, Hesalong Damodar River, 

Dhamdhama located at Damodar River, Lapri Chatti River, Sulochana 

Damodar River and Dega Degi River by using heavy machines like JCB 

etc. Mining is being carried out in the forest area also and continuing in 

night hours with collusion of authorities who are responsible for 

prohibition, prevention and regulation but they are not discharging their 

statutory duties. Railway rack has been laid from Rai Station to 

Masculiganj Station for which huge quantity of morrum has been 

excavated in an illegal manner from land, substantial part whereof belong 

to forest department. Similarly, for construction of bridges no.101 to 133 



 
 
 

of aforesaid railway line, huge quantity of sand has been excavated 

illegally. Lots of other infrastructure activities have been referred for 

which it is said that large scale illegal mining has been carried out. 

 
 

2. In our view allegations made in the letter petition, prima-facie, do 

constitute substantial question relating to environment raising out of 

implementation of enactments mentioned in Schedule 1 of NGT Act, 2010 

but before taking any further action in the matter, we find it appropriate 

to have the facts verified for the purpose, thereof, we constitute a Joint 

Committee comprising following: 

 

(i) IRO, MoEF&CC, Ranchi; 

(ii) Central Pollution Control Board; 

(iii) Director Mining and Geology, Jharkhand; 

(iv) Jharkhand Pollution Control Board; 

(v) District Magistrate, Ranchi. 

 

3. District Magistrate, Ranchi shall be nodal agency for coordination 

and compliance.  

 

4. Said committee shall visit the concerned area, collect relevant 

information and submit a factual report within two months. 

 

5. Since the matter relates to State of Jharkhand, it comes under the 

jurisdiction of Eastern Zone Bench, Kolkata of this Tribunal. The report 

by the Joint Committee shall be submitted to Registrar, Kolkata Bench. 

 

6. Registry is also directed to transmit records of this original 

application to Eastern Zone Bench, Kolkata of this Tribunal for further 

proceedings. 

 

7. List on 12.09.2024 before the appropriate Bench. 



 
 
 

 

8. A copy of this order be forwarded to IRO, MoEF&CC, Ranchi, 

Central Pollution Control Board, Director Mining and Geology, 

Jharkhand, Jharkhand Pollution Control Board and District Magistrate, 

Ranchi by email for compliance. 

 

 

       
Sudhir Agarwal, JM 

 
 
 

Dr. Afroz Ahmad, EM 
July 08, 2024 
OA No.567/2024 
JG. 
 


